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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi — 110 066.

Date of Hearing : 4.6.2014

Appeal No. C/276/2009-Cus.

[Arising out of Order-in-Original No. 9/2009 dated 17.2.2009 passed by
the Commissioner of Customs, New Delhi]

M/s SVL International Appellants
Vs.

CC, New Delhi Respondent

Appearance:

Shri Prabhat Kumar, Advocate - for the appellant

Shri R.L. Meena, A.R. - for the respondent

Coram: Hon’ble Mr. D.N. Panda, Judicial Member
Hon’ble Mr. R.K. Singh, Technical Member

Final Order No. S Y&+ | 2° 1Y

Per D.N. Panda:

Shri Prabhat Kumar, Id. Counsel says that his client is interested to

reduce the litigation without perpetuating the same.

2. Record reveals that redemption fine imposed commensurate with
the value of goods declared. Therefore that remains untouched. Law is
well settled that once fraud is detected, the appellant cannot take
advantage of its misdeed pleading to reduce the value declared to

market value of export. Therefore without touching redemption fine,
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we look into the penalty aspect. Considering that imposition of penalty
AN
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of Rs. 7 lakhs would be justified,/we order accordingly.

3. Appeal is partly allowed to the extent above.

(Dictated & pronounced in open Court)
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(D.N. Panda)
Judicial Member
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(R.K. Singh)
Technical Member




